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Mr. CB. Sharma Counsel for applicant.
A Mr. Mukesh: Dhaﬂe.a Proxy counsel for
© . Mr.T.P. Sharma, Counsel for respondents
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. Mr. C.B. Sharma ‘Counsel for apphcant

Mr. T.P. Sharma, Counsef for respondents
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- IN THE CENTRAL ADMINISTRATIVE TRiBUN L
JAIPUR BENCH

Jaipur, this the 307 day of Qctober, 2009
CONWNTEMPT PETITON ?q . 2 /2007

IN
CRIGIKAL APPLICATICN NO. 355/2005

CORAM:
HACN'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRi, ADMINISTRATIVE MEMBER

Roop Nath son of Shri Nemi Nath aged about 54 vears, resident of
\/lhaga and post Jahanbad, Tehsil Hindon District Karaufi. Last
employed -on the post of Gangman 112 D at Bharatpur Railway
junction, undsr Senior Section Enginesr (P—wa\z), Wast Central
Faaiway Bharatpur.

{By Advocate: Mr. C.B. Sharma)
VERSUS

i. Shri KUK, Atal, Divisicnal Rallway Manager, Waeast Central
Raitway, Kota Division, Kota. ‘

2. shri S.K. Katars, Assistant Divisional Enginger, West Centrai
Railway, Bharatpur,
RESPONDENTS
(By Advocate @ Mr. T.P. Sharma)
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TR " N e e TS o

A e Y Vo i T

I8 = i CA Na. LU0,

SR D L S Y N Firm o 1o, P oms Ty TR [ I e E At T 4 S

yehiclh order hes attained HNandy, m&visw Petition filad cgainst the
I S R T — e B !
canlesald Crael nals 20 ceell Guoihmsssd

- I S

il Pmiies.

T s

Lt g Wi

Lo eem o B ta Al Rte e o EGT L PR SPUE P s Y & e I it la

SSLLRUENIE Gavs dan nenad CORY Cr Oe JBNC8 OrhET Gated 53.07.2083

: 7



39

and 07.07.200¢ whereby qualifying service for the purpose of
pensionary benefits has been mentioned as 20 vears and 11 days/ 20

years 2 months and 21 days.

3. Learnad counsal for the applicant submits that pursuant o the
said order, the respondents have not granted pensicnary benefits to
the applicant.

4., S.nc: the order of this Tribunal has bean substantially complied

1y

w%l‘t‘h, we are of the view that the present Contempt Petifion can be

disposed of with the direction to the respondents to take follow up

aciion pursuant to orderf‘/datedﬁ O7.0?.2€)O9.v»fithm a period of two
e _

months and make necessary pavment to the applicant. In case the

pensionary benefits is not granted to the appijcant within two months,

it will be open for the applicant to file substantive OA for the grant of

interest, wnich will ba given aue consideration.

5. In view of what nas been stated above, tha presant Contampt
Petition does not surviveg, which is disposed of accordingly. Notices

.L

issued to the regpondents are hereby dischargad.

(M.L. GHEOHAN)
MEMBER (3)




